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aryana, Andhra Pradesh aod UHar 
Prade h. 

(c) No, Sir. 

(d) Does not arise, as there is no 
shortfalL 

CeutraJ Cottage Industries Emporium 

868 . SHRI V.S. KRISHNA IYER 
Will the Minister of TEXTILES be plea ed 
to state: 

(a) how many showrooms of the Central 
Cottage I nd us tries Em por i urn are the re i I] 
the cou I] try; 

(b) whether it is not a fact that in 
many S_ates, the State Handicrafts Empria 
are also functioning with the result tha t 
the showrooms of the Central COltage 
Industries Emporia arerunniog under loss; 
and 

(c) whether for Central Cottage Indus-
tri es Emporia w~re earni ng profit or 
funning loss during 198 -85 '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF T X ILES (SHR[ 
KHURS 10 ALAM KHAN); (a) Central 
Cottage Indu ' tri es Corpora tion of Ind i a 
Limited has four show-rooms in India . 

(b) and (') . In many States; State 
Handicraf s Bmpori ar also functi ning 
which provide comp .. tition to the C l! ntra l 
Cottag Indu tri ... s Corporation. A s Pl.if 
provi ional figures. the Corporation an tici-
pat s losses during the year 1984.85. 

Committe e to 0 into tbe Recent 
Enhancement of Service 

Charges by Bank 

8 9. S I PRAKASH V. PATIL: 
Will the Mioist r of FINANCE b~ plea ed 
to t t 

( ) wb tber ov rom at ar" aWjlre 
l!lat r c nlly til.:: l> r i charges by b n s 
b v\.: b co nhaoc d so high that the mall, 
medium and big indu trie at' suffering 
'v ry h ~vil ; 

b)whthriti f. l t ha t commission 

t 

of Jetter of guarantee has been increa ed 
from 1 p .. rcent to r.5 percent per anourn 
aod thi will make a small scale unit 
poorer by Rs . 1000 per month, medium 
scale unit by R . 5000 p m. and large c Ie 
unit by R es. 15000 to Rs . 25000 per month; 

(c) whether the induHry has urged 
upon Gov-rnment to s ... t up a Committee to 
go thread bare into it and til) then su pen1 
collec tion of th sam : 

(d) whether similarly other service 
charge:i of bank drafr, cheques and on 
ledger folio have been enhanc d wb:ch the 
industry will b required to bear; 

( ,) whether this cost will ultimately be 
required to be borne by th e entrepreneurs 
acd th re will be h ik ... in prices ; and 

(f) wh~n Gov 'cn ment propose to ct up 
tbe Committee? 

THE MINIST£R OF STATE IN THE 
MINtSTRY OF FJNANCE (HRI 
JANARDHANA POOl RY): (a) Public 
sector banks hav;.. r vised their ch :.uges for 
services render ed by them to cutomer'i . The 
revI Ions have b n ttf ctcd with the 
objective of cove ring to a substantial extent 
the costs inclIrr d by Ihe banks in rendering 
such services. 

(b) The rates of commission varied 
from bank to bank. A comparison is there-
for n o t possi ble . Th~ extent of incr ased 
expendi lure wi' I depend upon a uni 1 '5 

aVf i Imt'nl o f such f .l ci I i ty from banks a d 
will diffu from un it to lini!. 

(c) Represen tations have be D fe ived 
by Government/Reserve Bank of India 
about tbe increase in service charges and 
about setting up a Committee to examine 
th increase in the service charges. 

(d) The revised ereice charges cover 
most of th major servic s provided by 
bank ing industry including those relatio8 
to bank dr~ fts, chequ s aod ledger folios. 

( . ) The co .t of bank cb rl:,es constitute 
a m 11 fracti 11 of the tOlal c t of pro. 
ductioD. Variation therein ar J therefore. 
not expected to affi ct pric s. 



JO~ WrItten A"swer" 

(f) The revisions are related to cost 
inputs of the banks in re'lalion to specific 
service, No i:Tlmedia te re·examination 
appears call d for. 

[Translation) 

Settio up a Textile in Barabaoki in 
Seventh Plan 

870. SHRI KAMLA PRASAD RAWAT: 
Will the Min i ter of TEXTILES be pleased 
to state: 

(a) wh ther Gl)Vernm nt are considering 
setting up of textile mills in Public S~ctor 
during Seveth Five Year Plan period; 

(b) if so, whether Government propose 
to set up a tex tile mill in district 8arabanJd 
of Uttar Prad t sh; and 

(c) if not, the ft! a ODS therdor ? 

THE MINISTER OF STATE OF THE 
MINlSTR Y OP TEXTI LES (SHR[ 
KHURSHID AL)\M KHAN) : (a) No, S ir. 
However, one Textil s Mdl viz . Mi s U .P. 
State Spinning Mills Co . ha, Already b",en 
set up as a .. ub idia ry of til ", . rd t'.! T l:! xli/e 

I . 
Corporat io n at Bar abank i i.n Uttar Pradesh. 

(b) Does not arist' . 

(c) There is no provision in I h '~ Plan 
for this purpose. 

rlt ten Answers 

Takeover of B.I.C. Ltd. and Igi 
Mills by Government , 

i6~ 

871. SHRI RAJ KUMAR RAt: Will 
the Minister of TEXTILES b plea d to 
state: 

(a) whether Oovernment had taken 
over the woollen mil! (Lal Imli) of B.I.e. 
Ltd ., Kaopur Textile Mills No. It Elgin 
Mill No.2 and Kanpur Textile Mill becau e 
these mill wer declar~d sick; 

(b) if so, the detail ' regarding efficiency 
and annual production of each mill after 
their takeover; and 

( c) the amoun t of profi t ea rned by ea b 
mill; and 

(d) the perc.:nt ge f bonus distributed 
-among the workers year-wise a fter the take-
over of the emili' ? 

THE MlNfSTER OF STATE OF THB 
MINISTRY OP TEXTILES (SHRI 
KHURSHID AL~M KHAN): (a) The 
Government acquired a ll the priva tely held 
shares in the Sri tish India Corpora lion 
Ltd., along with its sub idi ar ies aod as ets, 
throu h th _ 8ri t i ~ h Ind ia C rp r tio n Ltd. 
(Acqui')irion of Shares) Ordina nc 198', with 
a view to int ! /" alia, af guarding the invest-
m ents already made and for nabling 
further investment. 

(bl to (d). A tatement giving thl! r quired 
particulars from 1981 ·82 uwards is giv D 

bolow. 

Statement 

(Rs. in lakh ) 

Year Cawnpor ? N :w Egerton Total Elgin Mill Total Cawopore 
....,..;oo...._. ...... ,..__ 

WooJlen Woollen Mill (BIC) No. I No. II Textile 
Mills, Dhariwal Kanpur 
Kaopur (DhariwaJ) 
(La I ImJi) 

1 2 3 4 S -6 7 '8 

PRODU TON 

19 1-82 1129 875 2004 1256 1331 2587 918 
1982·83 ]207 101 2225 1354 1244 2598 1006 




